SHORT DURATION DISCUSSION
Need to strengthen measures to prevent ragging in institutions of
higher education

SHRI SANTOSH BAGRODIA (Rajasthan): Sir, before | begin to speak on the subject of
ragging, | want to make a request to the two senior Ministers. | request the hon. Ministers to
inform everybody that our Indian system of not shaking hands is better than that of others;
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(THE VICE-CHAIRMAN, PROF. P.J. KURIEN, in the Chair)

Anyway, coming to my subject of ragging...(/nterrupz‘/ons)... Sir, that is ‘my’ subject
because | am raising it and that is going to be discussed in the House. That is the whole
problem, Sir; you can see that all these people have started ragging me even before | have
started speaking on it. What do | do? And this is the attitude in the colleges and this is what is
happening.

SHRI RAVI SHANKAR PRASAD (Bihar): But, hon. Member, you are being ragged by
Members of your Party. That is an interesting scenario.

SHRI SANTOSH BAGRODIA: You can also join, Sir. | enjoy ragging.

SHRI' S. S. AHLUWALIA (Jharkhand): Sir, he is speaking against ragging and he says, “I
enjoy ragging”. What is this? You are speaking on a serious subject and you want to stop
ragging in colleges and you are saying, “I enjoy ragging” !

SHRI SANTOSH BAGRODIA: | will now explain what is ragging. Then, you will also start
enjoying a ragging. ...(Interruptions)... There are signs of ragging also. Anyway.

Sir, ragging is a menace which is developing by leaps and bounds. It is a menace which
does not look to be that big or it is much bigger than what we can even imagine because many
victims do not even complain. They just silently suffer, like | have been suffering because of
Ahluwaliaji, right now! ...(Interruptions)... So, like me, they just suffer, as he says, only the
degree differs. | am a victim and | am suffering. | am silently suffering. Like me, there are
thousands and thousands of cases in the country. They do not inform about it. Sometimes, they
feel ashamed of informing also.

Sir, in the dictionary, ragging means ‘to tease’, ‘to play rough practical jokes’. That is the
ordinary meaning of ragging. What is the meaning of ragging? In educational institutes, in
common parlance, ragging means playing practical jokes on somebody or teaching some one
lesson. According to Chambers English Dictionary, ragging is an outburst of organised
horseplay, usually in defiance of authority: riotous festivity, especially of undergraduates in
British universities, associated with raising of money for charity. Sir, the Readers’ Digest Great
Encyclopaedia Dictionary has mentioned, ‘Ragging means a noisy, disorderly conduct, annual
parade of students in fancy dress to collect money for charity, playing rough jokes or throwing
into wild disorder a person’s room, etc.
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Sir, recently, the hon. Supreme Court of India has given a comprehensive meaning of
ragging. The hon. Court has mentioned, Sir, ‘ragging is any disorderly conduct whether by
words spoken or written or by an act which has the effect of teasing, treating or handling with
rudeness any students, indulging in rowdy or indisciplined activities which cause or are likely to
cause annoyance, hardship or psychological harm or to raise fear or apprehension thereof in a
fresher or a junior student and which has the effect of causing or generating a sense of shame or

embarrassment so as to adversely affect the psyche of a fresher or a junior student’.

Sir, originally, ragging was a Western concept. In European universities, it was very
common. It came to India, as many things we have adopted and it became bad to worse. Sir,
man’s perverted imagination knows no bounds. From what was intended to be good humour or
harmless one to students, ragging today has assumed torturous, vulgar form and defy all norms
of decency and morality. What kind of ragging is taking place nowadays? Dress code ragging. A
fresh man is asked to wear all kinds of dresses. Sir, they call it a formal introduction. A formal
introduction can be made more pleasant, but unfortunately, it has become a kind of introduction

which, | hope, it does not happen. Verbal torture involves indulging in loose talks.

On sexual abuse, you will be surprised to know that seniors are mainly interested in juicy
details such as the anatomical description of one’s body parts, his sexual interest, etc. In many
cases, freshers have been asked to strip before the seniors. | will give you specific examples a

little later.

Sir, there are acts of playing fool. Freshers are asked to enact a scene from a particular
movie. All these things are happening. There are kinds of hostel ragging. Outstation students
who specially stay in hostels are the most vulnerable. They are asked to act from cleaning of the
rooms of seniors to washing their clothes. Drug abuse is the worst. The new students are forced

to try and thereby drive them into addiction.

Let us understand the psyche of a ragger. Ragging gives a kind of authority, a sense of
authority, ‘| have been able to do this on a junior.” | also have read, Sir, that once a student
has been ragged, the next year, the ragged wants to rag the junior just to take revenge. This is
also a continuity of ragging year after year, generation after generation. Ragging can be a
means of retaliation. A senior who has some previous history of ragging, as | said, to rag gives
him a sadistic pleasure! Sir, it is also a peer pleasure. Seeing most of their batchmates
indulging in ragging, they are feared being left out. If most of them are ragging, if there is
somebody who is a softer individual and does not want to rag, he is forced and then he also

starts ragging.

Sir, ragging also has become a fashion statement. They feel pleasure thinking it to be a
fashion and they claim, ‘I have been able to rag so and so today in my college!” At this point, |
would like to mention that ragging is not only in medical colleges or engineering colleges or in

lIMs, but they have come down to the school level also, to class IX, class X, class XI! Ragging
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has started at those levels. Innocent children are being ragged. The consequences of ragging
are shocking, yet they are absolutely true. It is said that the road to hell is paved with good
intentions. This truly stands apt in the case of what begins from a friendly introduction; in the
name of ragging, it takes no time to assume disgusting perverted overtones. Let us examine
some of those consequences. It leaves a permanent scar. The ragging leaves a permanent scar
on the mind of the person who has been ragged. The victim declines into a shell. As | said, out
of shame, out of fear, he declines into a shell. He does not come out of his room. His studies are
affected. It demoralises the victim. He feels so helpless. Those instances of physical assault and
grievous injuries are not new. Ragging also causes a great psychological stress and trauma to
the victims. There are many dropouts. Because of ragging, children leave the colleges and
their future is affected. There are extreme cases where incidents of suicides and culpable
homicides have also been informed and they are on record. It affects the ragged and his family

also.

| would now come to the plight of the victim’s family. Can we imagine what happens to
somebody’s child who has been ragged? They not only have to meet a lot of medical expenses
but also other incidental expenses to rehabilitate the child. And the rehabilitation may not ever
take place. It does affect the educational institutions. They must understand but that severe
media barrage in extreme cases if ragging lowers the character of the educational institutions
and destroys the respect of those institutes. It brings bad name to the colleges; there is no
doubt about it. Sir, you will be surprised that it affects the raggers also; it is not that they are left
unaffected. It does not spare even the perpetrators; those found guilty of ragging may be
suspended, blacklisted, or permanently expelled. We see the practice of ragging is not good for
anyone, either for who is being ragged or those who are ragging. Sir, in India at the moment, we
have four different Acts — the Prohibition of Ragging Act, 1966 applicable in the State of Tamil
Nadu, the Kerala Prohibition of Ragging Act, 1998, the Maharashtra Prohibition of Ragging Act,
1999 and the Prohibition of Ragging in Educational Institutions Act, 2000 applicable in the State
of West Bengal. These are the only four legislations, which are prohibiting ragging in the country
at the moment. ... (Interruptions)... What does the Act say? Sir, the Maharashtra Prohibition of
Ragging Act says, “ragging means, display or disorderly conduct, doing of any act which causes
or is likely to physical or psychological harm or raise apprehension or fear or shame or
embarrassment to a student in any educational institution.” Sir, | remember a case of 1960. Even
in a prestigious institute like IIT Kharagpur, a student jumped from the first floor and ran away
after badly getting injured. | also know personally cases way back in sixties” when from IIT
Kharagpur they just left. Those brilliant students could not become engineers to help our
country. As | was mentioning it has gone down to the school level. | know a case in Bangalore.
Sir, | mentioned about these cases in 2007 also. Unfortunately, it was probably not taken as

seriously and the result is that if | give you the figures, ragging has been doubled in the last one
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year itself instead of reducing. This particular case, which | am talking is about Class X. Students
come from all over the world nowadays to India particularly they come from countries like Taiwan
or from Korea or many other smaller and bigger countries. They have no respect for our
institutions. Unfortunately, in this particular case this boy who had come from Korea was
torturing an Indian student of Class X and it went on for six months. When | came to know about
it, | went to the Principal personally, Sir, who was an Englishman himself. He explained to me
and said that, “look, this boy has come from Korea. His parents are separated. He has a
psychological problem. We should throw him out or we should try to correct him”. Now, are you
going to have correction institutes for these kinds of boys coming from all over the world? Are
we responsible for them? These things have to be understood. | will mention what action has to
be taken. These are the things, which are reaching very great proportions, and as a result our
hon. President of India had to write to all the Governors. Every Governor in the country has been
requested and | quote what she has written and this has happened only on Friday the 26th of
June. A few days ago she expressed concern over the recent incidents of ragging in some
colleges and asked the Governors to help wipe out the unseemly blot on the educational sector.
She said the Governors’ sagacious counsel and guidance would go a long way in furthering the
cause of eliminating the scourge. She noted that the Supreme Court had already taken a strong
stand on this issue. This is what | want to know from our Government. Why should the Supreme
Court be required to intervene? Why should...(Time-bell)...| think, my party has enough time
and they have told me to speak for quite some time. So, if you tell me, then, | will have to
conclude quickly by giving only points. You just tell me the time, then, | will try to finish within

those seconds and minutes.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Your party has 43 minutes. There are two

more speakers.
SHRI SANTOSH BAGRODIA: | know that.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Earlier | informed you to take as much time
as you want. At that time there was only one speaker. But, now, two more speakers have given

their names. So you take five more minutes.

SHRI SANTOSH BAGRODIA: | understand that. So let my party decide on that. If you kindly
permit, we will not take more than 43 minutes totally. That is what is required. Sir, | just want to
give you some statistical information. Academic Session of 2007-08, in the post Supreme Court
order, the number of cases was 89, annual average over the last five years, that is, 2003-08 was
only 46. That means they have been doubled, which | mentioned just now. Number of deaths is
11 in 2007 and 2008, annual average over the last five years was 5.6 only. This has also just
doubled. Form of ragging is 21 per cent sexual, 43 per cent physical. Annual average over the

last five years was 25 per cent sexual and 44 per cent physical. There is no change. Percentage
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of ragging in Engineering colleges is 31 per cent, Medical is 17 per cent and others, 52 per cent.
There is no change on this also. This is all post-Supreme Court order. Police intervention is only
in 50 per cent cases whereas in the last five years it was in 54 per cent cases. This is nearly the
same. Why | am giving these figures is that these give a glaring example of | would not say ‘in
action’, but, | would rather say ‘no action.” So, unless some serious action is taken, it is very
difficult. What do we do? | will also come to that. Sir, a senior student should act as a mentor.
This should be inculcated by college and by family. How do we do it? The parents should be
held responsible. When any such case comes, we just say, ‘punish the student.” No. Along with
student, Sir, parents should also be held responsible. It is because they have not been able to
bring them up properly, teach them properly. They have not been able to make him understand
things in a proper perspective. That is why a senior student should be made as a mentor. At the
same time, Sir, the management should also be held responsible, not the principal alone. In
case of foreign students, they should compulsorily be deported back to their respective

countries where their own country looks after them.

How do we punish students? The monetary punishment is not going to help. A rich man’s
son will pay monetary penalty and get away with the offence. But a poor man’s son will not be
able to pay. Money does not play any role in this. So, monetary punishment is no punishment at
all. In my opinion, the punishment should be deterrent to the extent that the culprit is demoted
by one year. The student should be asked to perform some constructive community service for
year.

Sir, as you know, media will not listen to anybody. It will act if it can sell. It does not matter
whether it helps the country or not. So, media may be advised not to glorify such cases. Yes,
you are right. How do we act? That is why | said...

SHRI RAJIV PRATAP RUDY (Bihar): Sir, | just would like to ask, ‘Is the House being ragged
now ?’...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rudy, no. Please, do not
interrupt... (Interruptions)...

SHRI RAJIV PRATAP RUDY: Sir, | am just mentioning my point of view.

SHRI SANTOSH BAGRODIA: At the most, the campus should be completely restricted and
strict action should be taken against those students who take alcohol. There is a close
relationship between drugs, alcohol and ragging. So, alcohol is to be completely, completely
stopped. Even today morning, Sir, you must have seen that 9 students carrying cocaine have
been arrested.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Bagrodia, your colleagues are left with
only 13 minutes... (Interruptions)...

SHRI SANTOSH BAGRODIA: Sir, Mr. Rudi wants to say something. | could not hear
because | am hard of hearing. So, let me hear what he wanted to say.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You don’t listen to him. You continue with
your speech.

SHRI SANTOSH BAGRODIA: No, no, Sir. He wants to say something. | am ready to listen.
Mr. Rudi, if you want me to yield, | will yield.

Sir, he is a very good friend of mine. | was in the Standing Committee on Transport and
Tourism when he was the Civil Aviation Minister. He was very kind to me. | want to reciprocate
now.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, you want to kind to him. He does not
need that.

SHRI SANTOSH BAGRODIA: Any way, Sir, | don’t take much time of the House. | will
mention a few more things very quickly.

There was a letter written on ragging. It is: ‘Dreadful ragging at P.C. Chandra School of
Business, Kolkata — Anisha Sekhar.” Sir, in this School all the juniors were subjected to harsh
ragging by seniors. The principal offenders were so and so. Juniors were often asked to strip
their clothes and then lighted cigars were thrown on their bare bodies. The four seniors
mentioned above often landed in girl’s hostel. | mean, these things are happening. Despite
complaints, the management did nothing.

Sir, recently, you might have seen this, on March 12, 2009, Ms. Aman Kachus Dutt, a
student of Agriculture Engineering, attempted to commit suicide after her hostel mates...
allegedly made her dance nude, as a part of ragging. This is the police report. These are only
some examples that | have been mentioning. |, therefore, urge upon the Government to curb the
menace of ragging. The Central Government has set up an anti-ragging help line for which |
compliment them. | would like to know how many cases have been reported on this help line.
How many complaints come through this help line? Has it really helped? Or, is it only for record
purposes ?

Mr. Aman Kachru was ragged to death by drunk seniors. This is a report in the Hindustan
Times of 21st April. The panel, comprising Dr. A.K. Aggarwal, Dean Maulana Azad Medical
College and Dr. Rajendra Prasad, Principal, Ramjas College, has also indicted the administrative
staff of the Rajendra Prasad Government Medical College for Kachru’s death. The first year
student succumbed to injuries inflicted on him by his seniors during the ragging session in the
hostel on March 8th. These are all recent cases. Still if we don’t open our eyes, | don’t know
what should happen in our country to open the eyes of the Government or the administration or
the officers or the MPs or the public men or the parents or the senior students or the
academicians ? How can we open their eyes despite all these things happening ?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please wind up.

SHRI SANTOSH BAGRODIA: Sir, | am thankful to you that, as usual, you have been very
kind to me. But | request the Government to take up the whole matter very, very seriously. One
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single death due to ragging is going to be a big blot on the face of our country. Forget about
death, if even a single student is not able to complete his studies due to ragging, it is the
responsibility of the entire country. All of us will have to accept that responsibility. Unless we

have that kind of feeling, we are not going to help our youth in the country.

Thank you very much, Sir. | am sorry if | have taken extra time. But this is a very serious

subject matter. And, for this, you will pardon me.

DR. GYAN PRAKASH PILANIA (Rajasthan): Mr. Vice-Chairman, Sir, Mr. Bagrodia has
given, in detail, a very logical exposition of ragging menace in the country. | agree with him on
many points. And, to me, it appears that ragging is more infectious and contagious than the
swine flu or the mad cow flu or the bird flu. We have been talking of swine flu just now. In a few
words, it will be enough to say, your honour, that ragging is immoral, ragging is unethical,
ragging is unsocial, ragging is illegal, ragging is inhuman, ragging is brutal, ragging is a social
evil, ragging is a many-headed monster that is stalking our educational institutions, ragging is a
ghost that is ravaging the peace and tranquillity of our educational institutes. The ragging is not
an Indian phenomenon. It is a UgYUI, or, it is a kind of virus that has come from West. It is
against the ethos and tradition of the Indian culture. Our culture in schools and gurukuls and in
vishwavidyalayas was that of a family, where guru used to be the head, the father of the
institution..... Guru patni used to be the mother of the institution. The Lord Krishna and Sudama,
the richest and the poorest, the king and the lowliest man would study together, would live
together, shared the same values and shared the same comforts. That was the culture of our
country. Ragging is, virtually, shredding into pieces. Literally speaking, according to dictionary
meaning, ‘ragging’ is shredding and tearing into pieces. It is known as shredding also. It is
known as ‘hazing’ in the United States. They call it “bullying’ also. You may call it by any name,
but ragging is something which is horrible, which is horrendous, which must be fought by
everyone of us. It must be fought by the Central Government; it must be fought by the State
Governments; it must be fought by all stake holders; it must be fought by institutional heads and
it must be fought by all who want education to spread in the country in a right way and in the
right form. Historically speaking, the first death by ragging was caused in Cornell University of
USA in 1873 A.D. In India, it was initially a kind of interaction in the Army as well as public
schools, which later on degenerated. Now, it is confined not only to the portals of medical or
engineering institutions, but, as Shri Bagrodia rightly pointed out, it has also spread to the
schools, 10 + 2 schools. There will be instances of ragging galore. And, | would like to submit
with your permission, Sir, that we are suffering from a conspiracy of silence, as far as ragging is
concerned. Neither educational institutions agree that it is widespread, nor does the
Government publicly say that ragging has become a widespread menace. Until and unless we

accept that it is widespread, we would not be able to fight it out. In America, ragging was used
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as a revenge between the blacks and the whites. In India, it is a psychological aspect which | am
pointing out, Sir. It is aimed, at times, against galits, against under-dogs, under-rural boys, the
poor. They become butt of a joke. It has a sociological aspect. It is really a horrendous scenario
and with your permission, Sir, | would like to quote your honour what the definition of ragging is.
| think it will be fair to assume that the Supreme Court has given an authoritative definition of
ragging and | will quote with your permission from the judgement of the Supreme Court. “Any
disorderly conduct, whether by words spoken or written, or by an act with the effect of teasing,
tweaking or handling with rudeness any other student indulging in rowdy or indisciplined
activities which causes or is likely to cause annoyance, hardship or psychological harm or to
raise fear or apprehension thereof in a fresher or a junior student.” Its aim and target is the
fresher and junior students or asking the students to do any act or perform something which
such students will not do in the ordinary course and which has the effect of causing or
generating a sense of shame or embarrassment so as to adversely affect the physique or psyche
of a fresher or a junior student. As very rightly pointed out by the Supreme Court, its effect is on
the psyche and physique, body and mind and it causes a permanent scar on the mind of person

who has been subjected to ragging.

The Supreme Court has rightly pointed out, “The cause of indulging in ragging is deriving a
sadistic pleasure or showing of power, authority or superiority by the seniors over their juniors or
freshers.” Ragging can be stopped by creating awareness among the students. There is no
other way out. Few measures have to be taken. Number one is, creating awareness among the
students; number two is, creating awareness among the teachers; number three is, creating
awareness among parents; and number four is, creating awareness in the State Governments
and the Central Government. The Ministry of Human Resources Development must take it very
seriously and ensure a uniform legislation for the whole country against ragging. Few States have
taken steps which have been already mentioned, which is something commendable. Tamil Nadu
was the first one to start it. Kerala followed it and other States have also followed it. But the

Centre must come up to share and accept its responsibility.

Further, it has been stated by the Supreme Court, mandated rather, “Ragging is a
reprehensible act which does no good to anyone, and, by simultaneously generating an
atmosphere of discipline, by sending a clear message that no act of ragging shall be tolerated
and any act of ragging shall not go unnoticed and unpunished — this is very important; this has
been underlined by the hon. Supreme Court — we must ensure in the minds of those who do
reprehensible act of ragging that they would not go unnoticed and they would not go
unpunished.” Raghavan Committee has gone into details, has given many measures, which |
would not like to go into. It will take more of time but they are very vital and, in them, it has been
said, “It should be made mandatory to get an FIR registered with the Police by the Head of the

Institution where an act of ragging has taken place.” | think, | won’t exercise more of breath and
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more of fuming but by mentioning one more definition which has been recognised. It has been
formulated by certain universities as well as Society Against Violence in Education, a
commendable NGO, “Ragging means, the doing of any act which causes or is likely to cause
any physical, psychological or physiological harm of apprehension or shame or embarrassment
to a student and includes teasing or abusing or playing practical jokes on or causing hurt to any
student or asking any student to do any act or perform anything which he or she would not, in
the ordinary course, be wiling to do or perform.” Statistics have already been quoted but
statistics are like ‘bikni-bathing suits’. What they reveal is suggestive, what they hide is vital.
They show you, Mr. Vice-Chairman, only a tip of the iceberg. So many cases go unreported
because of fear, because of shame, because of conspiracy of silence. Thirty-one deaths were
reported in media between 2000 and 2007. Many have been seriously injured, many have been
incapacitated and as far as Aman Kachroo’s case is concerned, the heart of the nation was with
the bereaving parents when this young First Year student of Medical College died on 08.03.2009
when he succumbed to the injuries inflicted by his seniors who were in a drunken state. It was
really reprehensible. This House must ensure — when you are in the Chair, your honour — that
no more Aman Kachroos die. | would quote, with your permission, the case of Parameshwar
who was a first year student and who, unable to bear severe ragging, had committed suicide.
He wrote a letter to his father, “This is the last day of my life. Neither could | be a good son nor a
good boy. | love you, babuji”. How many more Parameshwars do we still want to die before
legislating and taking action against this widespread menace of ragging, — the monster of
ragging? | would like to again quote Amit, who jumped in front of a running train on 11th
October, 2005 because of ragging. “Jdg ATl oft fealt ek %, SR esa E1H ?Réf R &t
|8 Fhdl I” Is it not heart-rending for all of us? Is it not something of which we should take
stock and come to a certain definite decision? How long would we keep debating on it, your
honour? We can debate it ad nauseamn, but this is the time to act. Here again, with your
permission, | would like to quote what Supreme Court had to say: The local community and the
students in particular must be made aware of the dehumanising effect of ragging inherent of its
perversity. Posters, notice boards and sign boards, wherever necessary, may be used for the
purpose. Detailed instructions have been given. But till they are not followed, results would not
come. Continuous watch and whistle over ragging must be kept to prevent its occurrence and
recurrence and promptly we must deal with incidents of ragging brought to our notice and
severely punish the guilty. Punishment should be through fast-track courts and through better
legislation. Ragging has been in the form of rape; ragging has been in the form of buggery;
ragging has been in such forms that we cannot even talk about them in a family; | mean, it has
been disastrous. | think | have said enough with the hope that it would stir the conscience of this
House as well as of the nation to ensure that we bring an end to ragging. May God bless our

efforts and may your invocation from the Chair sum it up. Thank you, your honour.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Pilaniaji. Now, Shri Moinul

Hassan.

SHRI MOINUL HASSAN (West Bengal): Sir, my first observation is that, today, in our
society, ragging does not need any definition from anywhere. When | was a student in a college
and in a university, we used to hear from the engineering college campus that some ragging had
been taking place there. But, today, one finds it almost every day in the front pages of
newspapers whether the incident takes place in IlTs, in IIMs, in other medical colleges, or
elsewhere. The situation is so grave that it is now happening even in schools. So, my first point
is that ragging now has spread like an epidemic throughout the country. Earlier it was a fun
activity. But now it is a menace and it is a challenge before everybody to save our country, to
save our educational institutions and to save our bright future. It is a challenge before everybody.
| very much agree with the previous speaker that it is not less than an activity which we call
‘antisocial activity’. It is happening in different sectors. | firmly believe that not only in the
educational institutes but also in many working places these types of ragging incidents are taking
place. As | was telling earlier, ragging disturbed our educational institutes and disturbed the
future of our bright students. It is a national loss. So, we must combat this type of menace. Sir,
the incident that took place very recently in March 2009 — death of 19-years old student Aman
Satya Kachroo due to ragging — again has put question mark on all claims of the Government
and various college administration that no ragging is going on in the Indian colleges. Aman
Kachroo was the first year student of Dr. Rajendra Prasad Medical College in Kangra. He
became the victim of ragging and negligence on the part of college authorities. Aman was
beaten so badly by his seniors for reporting ragging incident to college authorities that he died in
a few hours after injuries. For how many days will we wait to solve this menace? We must solve
this problem to save our country, to save our beloved, to save our young talent and to save the
nation. Sir, | have told about the ragging, which is happening. The term ‘ragging’ means
different thing to different people. As | told earlier, during our student days, it was a fun. To
some of us, it constitutes just fun and frolic activity including singing and dancing in front of
seniors. But what is happening today? There are three-four types of ragging which are taking
place throughout the campus. One is verbal; second is physical and the third is sexual. There
are many types of this. With your kind permission, | would like to quote three-four lines that “the
ragging is an act of aggression committed by an individual or a group of individuals, say A, over
another individual or a group of individuals, say B, where A, by virtue of their being senior to B,
somehow get the authority and audacity to commit the act and B, by virtue of their being new to
the institution, are automatic victims.” If it is happening so long, again | tell, the future of our
country and the future of our nation will doom. So, it is a fact that aggression is a very debatable

term, but this is going on. Ragging is going on throughout the country. | have cited one example,
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but | carry many examples. But one thing | would say that one institution, namely, CURE, has
figured and collected some ragging incidents very recently. They have cited 61 incidents
throughout the country. They have tabled it like this. Kind of ragging identified - 41; physical
ragging - 25; physical and sexual ragging - 5; sexual ragging - 8; verbal - 2; not known - 21.
They have concluded like this. It can be seen that 62 per cent reported cases were that of
physical ragging, majority of which comprising beating the fresher. Sexual ragging cases
comprised of another 33 per cent, where 13 per cent cases not only comprised of sexual abuse,
but physical violence also. So, in the name of ragging, what type of violence is going on in the
colleges in different parts of the country? That is my question. | have told you that | have many
examples in which suicide was committed. In 2004, Bilaspur Medical College, Bilaspur,
Chhattisgarh, a first year MBA student, Lokesh Yadav, committed suicide by hanging himself
from a ceiling fan after being allegedly ragged by senior students. He lost his life, and nation lost
a bright student. Now, the basic question is what has to be done at different forums. | will come
to this point later. | would like to quote another incident of Madan Mohan Engineering College,
Gorakhpur. In 2003, a first year B.Tech. student, Sushil Kumar Pandey, committed suicide by
hanging himself from the ceiling fan because of severe ragging. Same thing is happening every
year throughout the country. We should do something right from the Government side, from the
social aspect, as individuals, and as my learned friend, Shri Santosh Bagrodia, said even as
M.P.s, we have some role to protect our nation, to protect our children, to protect our bright
future. As | have told earlier, one non-Government organisation, namely, Coalition to Uproot
Ragging from Education, is doing very well throughout the country. It is a very vulnerable
situation to which previous speakers have referred. Sir, | suppose that rules and laws are not the
only way out to get rid of this menace. We will try our best to build consensus throughout the
country to stop this type of anti-social activity. It is correct that there is some role of parents,
there is some role of management, there is some role of Administration. Nobody can deny their
role in stopping this type of activity. So, we must do our best to fix our responsibility in this
particular area. It was told by earlier speaker that hon. Supreme Court also intervened in this
case. Situation is so grave that the highest forum of Judiciary has intervened in the matter and
has given a judgement, and a sort of direction, to everybody. But, who heard it? Nobody
listened to the direction from the highest forum of Judiciary. The situation is becoming grave
every day. Very recently, hon. President has written a letter to all the Governors. | have seen in
the newspaper that in different States, Governors have written letters to all the Vice-Chancellors
because Governors are the Chancellors of the universities. What is to be done? Nothing.
Situation is not improving. So, it is a fact that national consensus has to be built throughout the
country. Everybody’s role is there. Sir, it is a fact that psychological aspect of ragging is there.

We must treat this type of psychological phenomenon properly.
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In so many cases, young people get frustrated and commit this type of serious nuisance in
various institutions all over the world. Sir, | will not take much time. | must say that it is not

decreasing. On the other hand, it is increasing.

Only making laws or rules will not solve this problem. Every Indian, everybody who is
working in the public domain must try his best in a united manner and face the challenge, face

this menace. With these words, | conclude my speech. Thank you very much.

it e Y. R (ufeesdt 4rer): SuvTend wEiey, # 59 favy U= W&y H oru 91d I
T T8l a1 A1 § I8 He1 arsdl § % 3771 &1 Sl v §, I8 appropriate &1 &, Fiifd
Higher Education ) B T @1 ATt T8 %, Junior colleges F oft IR &1 AT %I IR sﬂ’cﬁ
prevent AT %, @ sﬂ’dﬁ Junior colleges RS Higher Education b prevent B B ST %\*I
b IR H H Ig BT AgI 6 S & Ugel BRI H HFII MG AT HeledT 4 U TR ba-
T T o7 3R I-I THM a4 (IS7UTer) Bl e U= o o1, S H S8 1 BT 7 “to
take steps to wipe out the unseemly blot on the educational sector” aﬁ?w@fmﬁ%a P 918 At
Ry % 98T SaTeT GuR TSR & 31 38T &, Hifds I8 il strong message TIT &, ST 918 ST
steps folg ST =12 &, I g+ # 21 &Y &1 G BIC 71 iR eas HHET 7 A Anti-ragging
Committees to be formed in all the Colleges & IR ¥ BT AT, < o¥IalT & b THH BTl §
3 AXE B! IARAT &1 B I18 81 9 W IRIR B HS HaH oM Bl ofevd Bl

JYGUTEIE STT, H g& BT ATg I o JorRiard Sff «f Pl & fb—
A& JTVT IRTSY, fag w1 818 T iy

al T T qIATaRYT g9 B SRexd 8, 1D Ield 39 R b o8 o 9 3R ST 34
ECICRI H TCTATES Anti-ragging Committees T &1 aTd off, ISP pressurize HIH S
HHISAT BT T DI SR 2| § I8 WY &A1 A [ f7 BIeisil H pressurize HI & q1E
M g IRTT 721 Tt B, AT SHAD affiliation TH BRI B BI G Ara=11 1Y, RSP &7
X & IE WG e 81 Ul &1 50 d1a H a1 a1gl fb UGC o U Mssargd af o fh AR
é‘%T & fopd) ft 9 & IR S I victims %, ERCLR] complaints I toll free number IR IR
PR G 8| Afb 9 ARE DI AT WIS 3 TF Y 781 81 UTS &1 I8 B db Yo 8l
9TeE, R H3 HElGY I8 IATd Al ATIS $9 IR 3Tl dRdTg e &1 grcll U 91 I8 & {6
gﬂﬁ Sl regulatory bodies %, ¥ The Medical Council of India, The Dental Council of India,
The Bar Council of India, The All India Council of Technical Education, 3 I guidelines frame
P B, I8 YT 39BT I BT el B BT STHd 21 39P IR § 7 Y f7T U, S
1 foran, sPR #HY ARG | U8 SIMHRI e O 9gd et BIdTl e SRa ard § dwer
H@Tr & 06 Fl’s;, 2005 BT Prevention of Ragging in the College and the Institution Bill was
introduced in this very House. However, for the reasons best known to the Government, the
Bill is yet to see the light of the day. SHTeTY # 31T AT A HAT HelGd A ST ATE 6
current Session H T EX EREARINEAICAE] S?Tctﬁ implement BT IR SHD[ N[ Edl
EANNERS VA RICI G
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SHRI TIRUCHI SIVA (Tamil Nadu): Thank you Mr. Vice-Chairman. Sir, my colleagues have
spoken at length defining the evolution of ragging, various occurrences across the country, the
actions taken, the wrath, the agony, the misery. Sir, | do not want to take much time. Instead of
seeing ragging as an offence, | would like to see it as a social evil, a menace which is spreading
and has become threatening to the entire society and the future generation. We are discussing
here, | think, to find a solution. The outcome of any discussion must be a solution which is
possible of implementation. Sir, the sage Thiruvalluvar who lived 2000 years ago and who has
given solution of all the problems in the world to the human society has said that NOI NAADI,
NOI MUDHAL NAADI, ADHU THANIKKAUM, VAAI NAADI VAAIPPA SEYAL. It means you find
out the disease first, then find out the root cause of the disease, then find the solution to cure
the disease and implement it. So also this ragging. The people who are involved in that have not
come down from sky. They are one among us. Like terrorism, like Naxalism, this is also one
thing. Though it does not affect the entire society, at least, the impact or the effect that has been
created by those people who are involved in ragging is very treacherous. Sir, what | would like to
suggest is, our educational institutions must not only prepare our children or students just from
the examination point of view. They should prepare them for the future life. Through you, Sir, |
would like to submit to the hon. Minister anybody who is involved in an offence or a crime which
is against the moral value of this country, where are they from actually? Till the age of 14, a child
is either at home or at school. Nowhere they have any exposure. So, the basic responsibility lies
with the parents and the teachers. In those days, at school levels, we had a moral education
class which taught the children as how to be a good citizen. Sir, | see this ragging as a
significant index of the deterioration of the society, its social values and cultural demoralisation.
So, at primary level school itself, | think, resorting to statutes should only be secondary. If
statutes or laws could rectify an offence or could set right a society, all those offences which are
spreading now in the country, would not have been there at all. So, basically the mindset of the
children who are growing should be mended first. Our concentration on education should not
only be in expanding the number of universities, not only in increasing the number of graduates,
not only in spending money, Sir, it should be in the standard of education. It should not be
imparted from the point of view of examination only. We pose ourselves as a developed country,
a society which is educationally, economically, industrially and in many other facets developed.
But, Sir, basically, we are deteriorating morally. We were known for our culture. Now it is on a
decline. Our concentration should be more on that. At the primary school level, children must be
taught about it. When a person is single, he never commits such offence. When he joins a
group, he forms part of a mob. In teasing another person, who is inferior to him either
educationally or otherwise, he finds pleasure. Where does it come from? Where was he taught
all these things? Why was he not obstructed from developing such mentality? All these things

have to be looked into. | do not want to elaborate on it.
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Sir, through you, | submit to the whole House, my colleagues, and the responsible
Ministers that our concentration must be at the ground level, at the school level. The children at
primary and secondary levels must be taught about the values of our country, our society, our
rich moral and cultural values. If they are taught and brought up in such a manner, the future
offences like this, bad thing which we hate to the core, will not happen. So, apart from statutes,
our focus should be on the other side which is wrong and which is going unnoticed and

unaddressed. It is affecting the society.

So, my submission is, apart from legislating laws to curtail these things, the standard of
education at the primary level must be enhanced with moral and cultural values. Thank you very

much, Sir.

SHRI RAMA CHANDRA KHUNTIA (Orissa): Sir, much has been said about ragging and the
incident. | do not want to repeat the same thing again and again. We have to see how we can
prevent such a regime. Fortunately or unfortunately, we are discussing it in Parliament after Her
Excellency The President of India already sent a letter to all the Governors and the Supreme
Court also has given its comment. The matter is definitely very serious, because this involves

students who are the real future of this country. It is a very important issue.

Here | want to mention one thing. If you closely look at the issue where ragging is happening
and sometimes it is turning violent, you will find that it is done mostly by the professionals or
dropouts who are inside the campus of university or the college. They are doing something other
than the education. They have control not just over the students but also over the whole
university, and even the management and administrator of that university. This is a very, very

serious thing and | have a practical experience of it.

Some students are dropouts for years together. Sometimes it is seen that they have passed
out of the college and engaged in some other activities. They are not leaving the educational
institutes. The second point is that some people are doing business in the college or university.
Sometimes the drug mafia are doing it very safely thinking that the police is not empowered to
enter into the college campus. They think that that is the safest place where they can do the

business in the name of ragging and they are also doing that.

The question is, we have to see whether it is on an increase, because the responsibility is
not fixed. Because no action is taken either against the Principal or the university or the college
or the Administrator. Suppose something happens in a district. The District Collector is held
responsible for that and the Government takes action. Whether there is any possibility of taking
action against the institution or the Principal or the Administrator or the Vice-Chancellor. Now,
the point is, we don’t have the legislation, the Central legislation. We have the legislation only in
four States — Maharashtra, Tamil Nadu, West Bengal and Kerala. And, Goa also. | think, it is

because there is neither a Central legislation nor a legislation in all the States. | think, itis a very
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serious issue. Let us pass a resolution today in this House to prevent this sort of activities all over
the country which has spread to all the universities and colleges. The Government of India
should consider seriously bringing in a special legislation like IPC or Cr.P.C. to prevent all these
things which are happening in our country. It is also because the society, guardians, legislators
like us and the administration are not very serious about this. Today, we are talking about
ragging. There are discussions and there is also some sort of instructions. Now, the hon.
Supreme Court has made a comment about it. What | mean is, till today, we have taken it very
lightly to create awareness among the people. It is very important to create awareness and to
build up a strong public opinion against ragging. And, | think, that will serve the purpose and
create awareness among the students and also among those who are doing all these things
inside the universities and educational institutions. Sir, it is because now more and more private
institutions are coming in the field of higher education. In other words, more higher education
universities are being privatised and more deemed universities are being created. It is because
the controlling and monitoring system is not working effectively. More ragging is happening in
these universities, medical colleges, engineering colleges and institutes. Previously, there were
limited number of engineering and medical colleges in our country. Now, there are a number of
deemed universities and private medical colleges. So, | think, it is also one of the causes. These
things are also there. Instead of being controlled, ragging is on the increase in our country day

by day.

Now, Sir, my suggestion would be, first of all, in the colleges and universities, where these
dropout students, professional, mafias are inside the universities, action should be taken to oust
them from the university campus. A student after passing out a subject or a class or a degree
should not be allowed inside. There should be no reason for which he should be allowed inside
the university or college. Why should students, dropouts for 2-3 years repeatedly, be allowed to
be inside the university ? Even, in Delhi, you can find out. Whether it is JNU or Delhi University or
medical college or engineering college, you will find hundreds of students or non-students inside
the hostel in the name of somebody else. If you go into details, you will find that they are the real
culprits for creating all sorts of violence, nuisance and also ragging inside the college and
university. The first step which the Central Government and the State Governments should take
is to oust them and ensure that no student after passing a degree or a dropout should be
allowed inside the hostel or the university. The second thing is, the Government, the non-
Government institutions and also the university, which are also talking about that, should have a
national-level, State-level or districtlevel seminars, discussions, advertisements in the media,
etc., to create awareness and build up a public opinion against ragging so that, at least,
everybody should be aware and the students could also make up their mind and, at least, they
must have the courage to face the situation. The third point is, we must have a national
legislation in our country because only five States have this legislation. Other States do not have
this legislation. So, we must have a national legislation so that those persons who are

responsible should be punished.
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And my last suggestion is this. Sir, these University Chancellors, Vice-Chancellors,
Administrators or College Principals have not taken any action. If you go into the details of cases
where such things have happened, where a person committed suicide or where a person was
seriously injured, there also, till today, no action has been taken by the Institution to suppress
this sort of ragging. Wherever these things are occurring, whether it is the Chancellor or the
Vice-Chancellor, whether it is the Principal or the person concerned, should also be taken to
task. Strong action should be taken against them. And as per the recommendation of the
Raghavan Committee and also of the AICTE, which also, once upon a time, took a decision, in
institutions, where it is happening, their recognition should be withdrawn and action should be
taken against them so that those who are guardians of the these institutions and the persons
who are responsible for running such institutions could discuss these matters and take

preventive measures to stop the menace of ragging. Thank you, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Khuntiaji. Thank you very much.

Now, Shri M. Rama Jois.

SHRI M. RAMA JOIS (Karnataka): Sir, | am really surprised that even after several decades
of our achieving independence we are now thinking of discussing that particular subject of
ragging, here, which should have been put an end to long back. It has been a British legacy. In
our country, the question of ragging was something unknown. It is a bad habit or bad custom
that had developed in England, which our students have followed. And | need not elaborate it
because all my earlier speakers have said what are the horrible aspect of ragging, that is
subjecting co-students to mental and physical torture. How has this sadistic pleasure developed
in our students? In educational institutions, from our ancient times our ideal has been “fae
garfa ﬁ‘l’&"?, the education must imparts politeness and gentlemanliness. But, unfortunately,
the students are indulging in ragging! And | know, from my own town, Shimoga, a student, who
was studying in a medical college and was subjected to ragging; committed suicide. A number
of students have left the colleges. And they have suspended their studies in medical and
engineering colleges because of ragging. All this is happening. But | am surprised even more as
to why the Administration is dragging the matter for all these years, in stopping this menace.
Ragging has been going on not since yesterday or a day before yesterday. It has been going on
for the last three-four decades. Unfortunately, the Administration has not taken any steps to
stop this menace. And this matter, first, goes to some Raghavan Committee and, then, to
Supreme Court! Is it such a complicated matter? Is it a simple thing? It is most inhuman activity;
it should have been stopped in the beginning itself. Because we did not nip it in the bud, it has
now grown into a poisonous tree. Steps should have been taken earlier. In fact, what is
education ? Education makes the student develop cultural values. That is what Adi Shankara has

said: “Education does not mean thrusting some knowledge into the head of the students. But it
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must reduce bad qualities and increase humanly good qualities in every individual.” That process
is not going on. As a result, instead of developing culture, the students have become vultures
and they are giving trouble to their own costudents! Unfortunately, in medical colleges, it is
going on in a large scale. In fact, | had an occasion to address the students in my Hubli Medical
College, when | was a Judge in the Karnataka High Court. Then, | learnt that ragging was going
on there. Then, | said, (Such of the students who are indulging in ragging are unfit to undergo

medical studies at all.l And | quoted since there is a famous Subhashita in Sanskrit:

“FOOT BEIUH T dadiad! hadwigelidy|
o o o\ o
IS AeIIRATITd ool gaf A1 Fa=aeH |7

The meaning is: a poet explains that the heart of a gentleman is as soft as butter. But this writer
of Subhashita says, that is an insult to a gentleman because butter melts only when the vessel in
which butter is kept is heated but the heart of a gentleman melts when somebody else is heated !
If some other human being is suffering heart of a gentleman melts. Subjecting another human
being to inhuman treatment, or, subjecting him to mental or physical torture and enjoying it is a
totally inhuman culture. But such things are going on. In fact, in a judgement, which | delivered
20 years ago when | was a Judge of the Karnataka High Court, | stated that this must be
stopped forthwith and the way to stop this is to have a Special Magistrate appointed for
each college where there is a possibility of ragging, to hold the trial then and there and to
rusticate such students from the college. If you rusticate a few students from the college and
their education comes to an end, then that will create fear among others and deter them from
doing that. But no action has been taken. Even those who indulge in ragging continue in
colleges and get degrees. Such persons should not be awarded university degrees. Those who
indulge in ragging can’t be awarded degrees by the universities. Such a provision has to be

made.

Another thing is that when we sow margosa (neem) seeds, we can’t expect mango fruits.
When we sow margosa seeds, we will only get bitter fruits. That is what has happened. In the
education system we have not brought anything, as my learned friend has stated, to develop
cultural values and to make a student better human being. We have not brought forth such a

system.

Moreover, we have not implemented article 47 of the Constitution. Article 47 of the
Constitution says that there shall be total prohibition on manufacture and sale of liquor. This is a
Directive Principle of State Policy. Everyone of us has taken the oath that we will abide by the
Constitution of India. Why hasn’t that been stopped? Why hasn’t article 47 been implemented? |
read a report about 15 or 20 years ago in Kannada Prabha, a daily of Bangalore, that 75 per cent
of the students in urban colleges were alcoholic addicts, and 60 per cent of the students in rural

colleges were alcoholic addicts. These are the people who are indulging in ragging and other
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criminal activities. Why we haven’t implemented article 47 of the Constitution of India? When we
file our nomination, we take the oath that we will abide by the Constitution of India. When we
become Assembly Members or Parliament Members we take the oath that we will abide by the
Constitution of India. Then, again, those who become Ministers take similar oath. We take the
oath three times. But it is not being implemented. Mahatma Gandhi said, “So long as this evil of
drinking is there in this country, there will be no cultural values”, and, secondly, “the problem of
poor people will never be solved. They will always remain poor”. You give money to the poor
people, whether it is for construction of house or for purchase of cattle or for whatever it is, all
the money goes for purchasing liquor. This is also one of the root causes for ragging. Those who
are indulging in ragging are mostly in a drunken state of affairs. They have no sense. Therefore,
firm steps should be taken. In fact, as | have stated in my reported judgement, Government
should appoint a Special Magistrate for a medical college or engineering college where there is
likelihood of ragging and catches the culprits. There should be a trial then and there, within 24
hours, and they should be rusticated from the college for the whole of the course. Such stern
measures can only bring an end to ragging. But, unfortunately, as | said, it did not happen. Is it a
matter which should go to the Supreme Court or to a Raghavan Committee for a report or a
matter on which that the President should address the Governors? It is like the Kannada
proverb. You are taking a sword to remove something in your nail. This is what is happening.
By introducing discipline in schools and colleges you could have stopped ragging long ago.
But, unfortunately, we have allowed this to develop and now it has become a big poisonous tree
and such a big problem that the President has to write to the Governors and the Supreme Court
has to issue orders. In spite of all these, the things are not moving. “Where there is a will, there
is a way”. If there is a will to stop ragging on the part of the administration, certainly they can
stop it by taking stern measures. Unfortunately, that will is not forthcoming. | appeal to the
Government to take stern measures in order to stop ragging. Ragging must become part of
the past history. Such a thing should never be allowed in any educational institution. Thank

you.

£} eI gae (ER) : SuvTedel #e1ed, §9R g4 a<hl 1 IR &1 $8 aRYT 9478 &
3R 8T & & AT 1 7arerd Aot 1 H Y J8T THsil § [ 591 Wel 31f I €l 8, oifd
SIq I ATD M 9¢ ST 8, Al i gizie WY ¢ SaT 81 78y, 9RT I8 del & b e
o aRE A AT & aR F gare 911 8, A1 S B a1 2 TSN GHH BIc | SH IR H e
fav €, 98 ot # WA 71 &, afcw fpfime TR 21 orR foreft S¥ieeem # &1S ses
fenfrt &Y el BT &, A1 AR 3 FE | SHST ATST 9979 8 ST § {6 et 918, I8
HSId BT TTeq | STd SHHT SCRIUCT BT A1 HSId Teq &1 MY MR THRT 6 el 8l Feball
2l Helqd, BHRT Jg he-l T f& ag fofira TdRIT %, If anybody is doing ragging, he is

committing a criminal offence. It should be dealt with under the Indian Penal Code, not under the

Prevention of Ragging Act. IR, I8 YT &8l IR Bl 87 I8 d< S Icyer 4 8l ol # o

237



fIBR g 9 a1 §, 89 W1 UeTs @l © AR q31 AIqH f 78l (o AT Ry Bl &, 981 W Bl
ol @1 XA 72T BT 81 8 a1 yda! & b 8RR 3 BIs bt &1 I 781 Svan &, =re a8
NIRRT Ficiot 7, IR 98 ol dlotol ¢ 3R 912 98 JfSdd Sicol 81 &1 7 811 Sl dis fodt
PY IR BT, TN SEH TAAH 1 I8 ATHA Tl B § SAAU d8) SHBT IR B 9, 3dfv
Tgt o= AT 721 Bl 81 S 9% BRI & e d U A, I3 ST H TSR ofd § &R S
IE1 IR el W UG I8 ASP 8K o, IP! Ul BIdT & [ I8 984 U T 1T 8, 3AIY S
PO ATl I AT ST AT GGA P TFDPR H, AP RS -8 A CIER (BT ST 81 IR,
BRI & e & [ IT Yo Algaailloidbel Aol g 3T SHD] B S HAEH I TH o] PR
AHd 8, dfcd FAB! TH AAIISITE dId A & GH BT TSI 3FR 31 FHH! AAIdSTH
TP | G TEl HRAT AT 8, Al BT TDR, 5 IR Y] e, T BT FoT bR
GH TE B Fhd &l TIR U 77 1 H81 © & SH dad \Is T2l 8F1 A1M2Y, Ifch DI
gifrfea aott g9 a1l B < Foi1! I ST Siel Aot a1 d3a1? 9 faeneff £, sFR s
ITB! 6 AL &b folq STt W51 31, 1 ST I b TSN ? A, AT UE el & [h SHP ol T
BT a1 AT, T AlsaalSIh gieHe 81 AleY| I8 Hadl B a1 4 & T8l 81,
dfeth Sl SIS & 88 &, Sl BHST & ANl &, ITd! 39 d1d B SFHART <1 a1y {6 59
g dl Eﬁg forfieTer Taer FE1 g1 A1fdUl As | have already said, it is not ragging, it is a
criminal action. Tt &1 =T Bh, ITP! s RINT I ST &, 9 89 S9DT H I el
Afp I8 a1 fohfAer Tae B AfoY o d 4, diast H A1 AfSewa dlere d, STat i 1 IR
B 2, B IS9P IR H U R Se) 9911 91T o Y a8 Aolie 9es , AT 9es § 3iR
HATT TeR BT 84 STGT IS 61 Bl B....|

WifpT 519 IR 31 7cqerd A 2, AN I ASD DI Aol AP & 81 A1y, SH 984
TR A 8l ST ARyl WX, AR {99 §, U8 aqr <y, § wHy | sarer T8
I (FAET)... &1, TR Y8l BT BIs ATGH 39 A8 8| HET 8l IR,...(FAIM)... T3, H
I B T8 § [ I8 XA 511 HATTD 8 © [ s @Rl A Bi™dl & <l 2, d B A $a MY
g, B3 AN 1 TSN PR ol &1 IE T8 G¥ehel AT 1 AT AR, W & IR 3 H Iz
HoIRE PR VB § [ Tpol IT Blelol § Sd A$d AN Y, Al ITD! U BISACT BT A1,
T AR 811 1Ry, Ve AR 811 @1feT, fo6 U1 $8 S 78] -1l I8 3T U Foler 2
S T8 PIYA Bl AUCST 8] ol MY AT BT FAIG, I IHBT A1l G Hyil, 59 98
SRITR H BUIT| H Tep a1 MR HET A8 g 1 I Bl 95 SATET TSARCISST BR P SIR’a
T 2, 3R MY S| TSARCISSl Ta! Yl Il T SIS H SHDBT AR T8l BRTT| SHSD!
a1 ATST USARTTZSHE BIdl 8 [ o¥Ta & b I8 el b1 <R thet STl & 311R gaN S IR
T BT IR BIAT 1 I 1T FHI & fob 57 ¥R B3 Y 89 ERY 81 57U 3R gHRT M SRIaR
H ©UI| 3afely WX, 8H AN BT 39 IR R = anfevl 9%, I8 X, It should be

treated psychologically, not by imposing any penal action against the culprits. Thank you, Sir.

sl faga SgR (fRerad waen): R, Sl farae 3 gar, § S9$ IR 4§ Fardl g1 3
HATT St XART OR S 9TE SR S ofd MY 8, 98 95 o) AedqUl v &, ife I8
R U 9gd &1 9B WU YA I X&T 2| U8el, SIiT(h I8 P8 Iz © [ e AR o,
@I wrE gafery SR TR o o S Y W Sew o €, S g 9 faeneff 2, S i €,
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S5 A1 ITHT ATAH 81 Ah, S5 A1 FSVRM 81 A, UP A $ A1 IIadid 8l 4,
IS Y8 IR S FHY SN Y DI 5 BRI <Afh 3ATST Y&, 2009 T Tgad -ugat NRT
BT 6 R WHT el & gaol TAT 81 T8 S+ WA acht off <& &, fohfieen &g <fifog &
Y8 U dgd WIS AN 3R WY il S &1 &, Fq9 b 311, I ST 379 3! GRfard
aTE<ht g b YT &1 ST S AT 3111 &, S AT MR AAIIS 6 Q1 81 91 1 317 Pal
{q 911 BT XA PR aTell IR I8 AR BIAT1 81 T I8 ARl & fb o 31 AW 1 18 2
A1 H Y 37T ATl &1 BT TS U sadistic pleasure BIAT SIT 8T 81 I8 TS Bl [degel faaer
PR BT & [ A1 A 98 Biciol BIS <, JHTaE! BI$ < 1 $B YA B TR AR 81 oI & fh
AT ST Al WA PR < &1 g1 [ZdTad &b IR | Pel, [Zarad 3 81 ad a1 HIvs gl &l
fEATaeT 3T BIaS B, Jolw AfSHA Blelol H, SHP HIFTRRT 1 AT B, 39 7R7, gy
o Saat Su 81 18| e forg i @i &t fRarad <= uh oot 89R e Irgufar ot
[ TETHSH A BT, D! goT8 A IE Blsarse galll YT BN 81| ST a0 YIBARI Bl
A € 5 g2 39-39 IvE 9 frar m, @Y iR ded € 5 31 ara T8, R W off T
B3 ATl S U QRN ofl, S U Fe &l Hia1 off, I 7 3771 g Y of fordn 81 3R
TRy, e iR, I e, 9 MHhR, 39 R ST 93 419 <d, 59 $96 19
f?]mﬁ&ﬁ%,WW@W@@%,ﬁﬂ’?ﬂ?‘s’ﬁ?ﬁc\é@?ﬂexploitationﬁ?ﬁ%,ﬁﬂﬁ
) ®Y H Bl X&T 8, I d dsfhdl 8, ae d dsb 8l, e I81 faar fhar mar 7, § =81
HEAT AR, T8 G 81wt A H I e g O 39 WBR WU B @ HAT 7, e Al
TN ATIE! It et 727, S T I TaRoT e &1 S|

3T BTerail H GTETRRT Bt WY U 91 o1 J&T 81 8ARY fhed <! # faaman < j&1 8, S
U projection BIKT & b BTcisil § B II&T AN &, ST Sl T8 &, Bl Fdhd & AR del Al
WW%IW@%N@T#H@HWW&EG?OM students €, T8 d drop-out &1 Y
B, @12 9 fail 81 7TV BI, ITI Blersll, JFAAMNEIST # 311 BT JBR [degpel e 2T 91T 31R
BT 3T 78 BR <1 AN I WY 1R VAT A PR &, W B ATBIAS Hrefsll 41
¥ forg, Afes Rra= I 7 diherd wreil | &, 9 91 I8 96 S [F 981 & ihad 9
TS DI I PR 1 WY ST A1 T PR © (b R YT AR a1 T8 A1, 3R
THRT H-T &1 /T, AT &H AU fail B <311 I AT mental torture B B, physically ragging =
B U ﬁ, AP I mental ragging LG %, mental torture R %\; & Q‘\q MHAT & BRI
NI ETTeT PTefSll & ICscH AT AN I BIS BR ol O & IS¢ U 8] Folld H d-c 1+ aR-
TN ol T I Bl

qEIGY, § I8 HE Al {5 59 oIy vae 1 21 fewmae § 519 I8 &4 gal, S9d 919
I W BT 97 T § 3R R wed 7 W B 991Y 81 Afhd S a9 & a1 T2
BIfl, 519 T 89 I% awareness el GG, T4 T FO T8l BN Bletoll § STHY, TCSCH A a1
PRSP STD] AT AHSITIT ST &5 AT B A AT HAT 71 81 A1 2

el d SR &1 91d ® fb g9+ Uy o fea, aaifes s9m e WY O fobam v o, 9
ST ABR FHSIA & b g4 4T X7 foham Tram o1, &9 |1y A1 QAT &1 a1 gl o, <l 37d 37T
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TSRS B responsible IR S| BAR Tl AfSHA HTSRIS & AT 31T, T HIc 7 Y
ST, HISEHe Brersl § FHI S8 SHRIN g3, <fdhd Sl TSRS &, fifRud €, Wi ©,
STHT Wt I B RRERT 8, R Igeed B 81 3Ty IT@1 Hl accountable 91T SITU
T H I8 JagT @1 1Y o f5 drerst #, for JAafae #§ IR o1 e gear & &R v
WY BIA1 §, SP] ATSHH WTH B [T ST I U VA1 UaR foran o1y, s gsea 9
B T 37 Y 6 Y8 T social evil &, T& T ATATNID RIS &, S &4 o [Hel arel 781 8
3R I S U HoTeh AT AT B introduction aTelt a1d ofY, 98 9N 984 5% Ugd I &1 T
G PR IgA ST]I ©, e Al 377of [l safe &l 1 3179 31 T =1, $9 fo1Q rmaes
9gd-98d ggaIs|

S} T AEASH (HERTSS): HEIS Y, $9 UR 9gd SATG1 Alel &l SRexd 781 6, Fald agd
e Tt gS o1 3R 89 BAN deal ! bl SICICC H QIRI BN ©, I A9 H U &l f[aar
31T & o R g1 YR B & SR a1 98l =i Bl dhelih BF1 I8 8% ANRS & 7 3, S
H IS dTell FaTe 21 Wifh Ig FHSAT A12Y & I8 v ARt 51 Fdd W) g fazam &t
AT BT M & AT GAR & §:@ H J& F1 BT 914 & — AT, JARR B AT B
BIIGT IS BT AM & — YR, TAR BT IdTSHT B dTel] AR ATRTHAT BT 714 & — FT|
I8 QP [IRTTh AFRIHAT & MR 3R S AT PRAT 6 Al Jol A FAIG AT TS|

Tgl R § Phad 9P U B Ta] B 596 10 ST At 71y, Arela ff @nfey ek
yaIEd W AN HERTE H §H1 §9S [l BT IR &, olfdb b H 34 P T8l o,
i A gl /1 & b st 6 XA &b Raelih QR 10 Tl B AT b YTGET ATl DI a1
Eliy

TERT, YaTEH & 3fI qTeershd H Yel-XANT #-4S] < dTell UTswshd 81 A1f8y| 98 AR
= X &1 U Her, Uop B GHSIH & HRUI A B &, SAIOTY AGd! A1 a1y
this is not welcomed. I8 BT &1 &, TT IURTY 8, IITAR &1 5 UISAHH Bl BRPped H ATl
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dIdhet tNE 81 BIdTl 8% WR Hi-a79 $I I§ G B SUIGT §:F BT, I8 Ig A<ST el oI,
ST d BIF B BR WR AT &1 gal 81 S ABR ¥ Il GORT BIg il e, 7! 4 aar
aTd, SRy YR & Ty Ush gedeirs 81F1 a1iey| eedais 4 Yo 3R Slaex g1 8 a1fey|
TR 31T AT T Y6 BT 1 98 START 8T

1T, RT3 Sl dis 814 ©, Gl g8 b ddb-d] Ug el &, $AieY g8 Ydb mentor B
BT H AT <MY SHP oY IR AT Pl HiedTisd fBa1 SI1 =1yl 31 71 & 15
BRCd & Sl are~d 8K ©, P! ¥4 $B Udl ¥&d] © o a1 81 V&1 § iy ST Wt 394
HIfeded BT 12T 3R SHd! 3Nfed ARR THR T FaRAT BIRIH B ST+ A1 Y|

S RS Y3l VAT 8, Uah Il UTSIshH < A1eH H UeT-VART I8l 9911, U sodalis ol
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AT ST FaATd SIl §9H &, 98 Ig & b YR &l e ¥ fhan g ? g6 forg rr-aran foran
SQ? W FIaR H 39S ol Fa 31fereh 31aedad I8 & {89 g2ai &b 3iaR TR BT HIT Bl
G| ST 3t TET U AT AR b HIEgH | el A T o R wieratt § IR g1t 8, 9wt
TR UH VAT UET IR e g1 S Aifey, o AR aiead &k SRR )gsed @l
geareq forar STy afs fore a8 Seieer & frelt it a2 & w1t 98 &1 81T 8, I /Ap1 S
KEd

3ot IR TSR $Ei 81 W8 872 AfShd diafrs 8, soifaiRar erafest |, Mhere
BIARTST SR MM H| g 95 & guivayel & for MM IR Al BRI &
STy, For iR oithad ik $8 Ua iR wgsed 81, Sigl W S9! Rierad g+t sl
AP 915 oI HHI AT Bl § @1 39 forg a8t & fiiaes &1 3R agi &f f9oric & fiieR
AT Y| §d qh I7b HUR g FFHAGR] T8l STl Sg fF 3R 3udh §eiege A
AETfqeera # XA 81 X&l 8, O 3% U= WY Ve &1 Adhdl 8, 99 Adb 33 el 1T ST FTh T
el DI a1 < U Y B 81 8111 84 I8 9 <1 81T b SbT SR B &1l ofd
TP sRHCTT WE ®U § &l N, I9 TP &H SHD! &1 b Yrdd| H I <1 § fp -
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Bkl 51 I8 91 Aol We! 2 3 3ot det AR - &1 ) Uab Aierel Teed A1 foran 11 2 fob
E A QY ATl Ul XA g oY Y o1g S U 953 I_T o1 ¥8 € S S WA FRe g1 e
I yartesd foar i, Rrat SQ ARIE I <) TS, SO BEl SATe] ARSI <F 6T
T I8 31T dTel AV g2t & A1 HRAT 21 ST 39 R SITST &1 AT 1T 3R ST bl
STTY T1fep IE forell TR & 1 &1 b

3171 AT BT Y ARG FIRIHC Bl TR A I8 Il A1 81 U8l Al AT e vuu-Ud
% forg a1 e -Gom & 98 $© @ A1 U & fog 811 o1, «ifd 31g 19 IR & XA &1
B B, SIH SR fIcd wU AT+ 317 X871 & 3R SHP BRUT S A BiSHIgdl 3 ¥l 8

W WHR A bad I8! ARG © 6 59 Gy § S W SrE 91 oY, 94
TR 39 SR & Wi & SR STefl Sy 91 981 W ifard w9 9 va e
N e TR STQ) 3R 39 UR o) ol S¥ieser 3 X 71 Sl € A1 B 981 u) Wi
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DR. T. SUBBARAMI REDDY (Andhra Pradesh): Mr. Vice-Chairman, Sir, today’s subject
‘ragging’ is a very, very important one on which the hon. Members of Parliament have
participated. Actually, it is a very shameful and sad one for the modern society when civilisation
is advancing. It is sad to note how the students are still involved in ragging, that too in sexual
abuse, physical injury, verbal abuse, and some students dying by committing suicide and
attempting to suicide is really very, very unwanted and unwarranted in the present civilised
society. Now, we should ponder on the ways to prevent this. The most important one is, firstly,
we must inculcate in the mind of every student that ragging is totally unwanted and is a sadist
affair, it is going to ruin their life also. So, how to give this up? The parents must teach this. |
know, it is the responsibility of every institution or college, as per the Supreme Court as also as
per several communications issued to the institutions. Still, they are not able to be successful.
Why? Because, this thought did not come to them. When you give admission for any student,
firstly, they must take an undertaking from the parents. This is my advice to the Minister for
Human Resources Development for his consideration. It must be made a compulsory
undertaking to be given by parents saying, “Yes, we hereby declare that our child will not involve
himself in ragging. You can give severe punishment in case our child is involved in ragging.’ This
undertaking should be given by parents and they must preach the child that if he involved himself
in ragging, his future will be in doldrums.

Secondly, the Raghavan Committee has suggested, the Supreme Court has instructed,
and so many things have come. Several States also have been very strict in curbing this
menace. Andhra Pradesh also has recently taken a very strong decision. There would be severe
punishment, the raggers would be sent to jail. Not only that, they are going to demonstrate
presentation on the punishments if any student is involved in ragging.

So, firstly, you must investigate the reasons for ragging. Who is responsible? What is
wrong with the students? The reason is, students feel it a pleasure, a fun just like bursting
crackers. This is their thinking. Ultimately, it is emotional outbursts, frustration; and, some
times, out of fascination, some times out of ignorance and over-enthusiasm. Because of these,
they would commit acts which go beyond the limits and they involve themselves in criminal
actions.

Therefore, in college classes, every lecturer, every teacher should spend five minutes in
informing the student that ragging is a serious offence and that anybody involving would be
severely punished. You should mind your job. If you want to come up in life and if you want to be
successful in life, do not do it. This fear should also be inculcated in the minds of the students. In
other words, parents should be involved; lecturers and teachers should be involved. Teachers
while teaching their subjects must also inform that this is a serious matter. So, in conclusion, —
since everybody has spoken, | do not want to repeat, — what | would like to again say is only
what others have not told. The sadist mind should be vanished. How? The young students have
sadist minds. How ? If a student cries, the other student feels happy. That is how the motivation
for ragging comes. In the fiims also, sometimes hero is involved in ragging the heroine and
ultimately they love each other. This also misleads the students. A student thinks that if he also
does ragging, she would also love him in return. Such types of scenes may not be encouraged in
the films. | do not say you ban them because we also make films and we are also involved in
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these scenes but it should not be encouraged. This is also the psychology of the students. In
conclusion, the parents, the lecturers, the teachers, the colleges, the Government, and all other
should be involved. In addition to warning of the punishment, you must impart good teachings to
the students, preaching to the students by telling them that they should not involve in such
things and spoil their lives. 919 ¥t ST A1f&TI The consciousness of sin must be told to the
students. The four words ‘cautious’, ‘conscious’, ‘judicious’ and ‘meticulous’ should be taught
in every college at young age itself. Once again, | strongly plead that the Parliament has taken up
this issue. The message will go aloud that the country, the people are very much firm that
ragging should be discouraged, should be condemned and we must all work for antiragging.
Thank you, Sir.

it TSRO qIfYT (ISHAT) : STAHTETE HEIG, IR Sl req &, ST WA e Big Uh
Treg &<t 3 o7 foredt Wi W11 9 el STy, 1 618 HE Tel arge i f 81, gg g s ara ®
o BRY frait IFaraETst, TS[herel 579 €, 98f R I8 YA 8Kl 81 89 |qd dNT I8 ST
2 o5 <o 1 SN faenelt w1t &, 98 999 qurdl 99Tt © 3iR I8 faerned 9HreT <% &1 9w ,
TN <2 BT 31T S FTor 81T, a8 Sl et & Aregs & grml

Held, 99 1947 ¥ Ugol SId el Ml St & g | A1 TR Id_1 & Igcd § Q9 Bl
SITSITST T 3Ta Tl Te] R8T T, Tl 39 3fialel & g S RepeHc giar o, a8 el § 3 8
BIT 211 bR IS 91, 30 AT d1& U UAT FHY ST, a4 1974-75-76 ¥, 519 §9 <% H TR
IR THH 91T T FUR-SER BT 91l 3MTs Y, S HI U 3fiaTal= b WU H FHIST Bl U 3fTex
P WY H A BT DHTH 3T AT, Tl ABID ST YepTel TRII0T Sl 7 fqenfri & figrer & areas
W I8 99 fomar o1l oot 39 7eH faw R o9 89 I8i W & IR § 79 a1 32 8, o faenedf
TS BT T T, 59 I8 M9 db TR el S fo 9ra & uiferarie 3, 359 v 9w 3
S IR 91 §8 8, 1 98 9 §H el o1 I B 9 b <, uiferamie Ra=a &1 <41, didal
1 <], $9 U DS B el &, FAIY eI I8 A b HUR =7el B ot J ol [T 5
FWR AN I B &, A qifdAfeda arcisr sid g1 ol 7, a1 R & SR ==t 781 dxd
19 H 31 & forg g2ui uR i REWT 81l 2, 99 R & SR =i 781 H=, 39 XA & SR
=gt FR Bl

ARG, IS ATH J AR ga-1 fded & fob I A aewil &1, <91 & faenedt aw st
& 1Y BHRT A AU 81 ANV P JdT TSI PRb I8T b MY §Y &1 Iy 4t grfcai
BT - feneft SwreHi & Jud T2 Bl...(caag). .

HETGy, TR I8 3iRad WRg fenf uRve &, Tiodgans €, THumens 7, Tesuauh
g, U fopaq g1 9w faenedi wre= 2

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Your time is over.

it SEARMET 9l W), UrSe WX oM &1 g e & S WA €, S Wud # e
ClEY

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Hon. Minister will reply tomorrow. | adjourn
the House to meet tomorrow at 11.00 A.M.

The House then adjourned at five of the clock till eleven of
the clock on Friday, the 3rd July, 2009.
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